369 - Appointment of Third
Pay Commission (Res.)

SHRI SAMAR GUHA : You cannot
disturb the House by making such an impor-
tant

in this surreptiti

SHRI BALRA] MADHOK : We do not
know what he has said.

SHRI 5. M. BANERJEE : He has said
about the composition of the Pay Commission.
Let him read it back again, I do not mind.
We gave a calling attention motion. (interrup-
tion).

MR. CHAIRMAN : Are you prepared
to put questions. Otherwise I do not want to
allow this,

SHRI S. M. BANERJEE : Sir, we expect
that some statement would be made on our
calling attention motion on demonstration of
50,000 government employees.

MR. CHAIRMAN : That means you do
not have any questions to ask.

SHRI 5. M. BANERJEE : My qucmorn
is whether g will give relief
within thirty days from now to the Central
Government employees and whether govern-
ment will extend the benefit of increments
given to the railway employees to other
classes of employees who are stagnating their
maximum for the last two years? I want a
specific answer to this question.

SHRI BALRAJ] MADHOK : I also join
my hon. friend Shri Banerjee in this connec-
tion. I want to know whether there is any
proposal to give interim relief to the govern-
ment employees. Also T want to know whether
the Government would give the interim relief
within thirty days from now.

MR. CHAIRMAN : Let the Minister read
the whole thing again.

SHRI SAMAR GUHA : Youdo not play
with the fate of the people of Bengal in the
midst of discussion. It cannot be allowed. When
such an important statement is made in the midst
of the discussion, then we also have the right
to ask whether any interim relief is to be given
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to the government employees. (Interruption).

MR. CHAIRMAN: I realise the impor-
tance of Bengal. You please sit down. Be-
cause thisis also a very important matter, I
have allowed him to lay the paper on the
Table of the House.

SHRI SAMAR GUHA: He could have
made this statement tomorrow before the
whole House.

MR. CHAIRMAN :

SHRI SAMAR GUHA: I will go on
disturbing. It is my right**. ...

MR. CHAIRMAN : Whatever he says
will not be recorded.

I have allowed it.

SHRIP. C. SETHI: I have already laid
it on the Table.

2026 hrw.

WEST BENGAL STATE LEGIS[I-AT'URE
(DELEGATION OF POWERS) BILL—Contd.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : No amount of demogogy will
hide the character and failures and the
misdeeds of 20 years of Congress rule in West
Bengal. 20 years of Congress rule have ruined
Bengal to rack. Again now the effort is to
impose the same Congress rule through the
backdoor, and the first item on the agenda
there is to project the image of the ruling
Congress party there,

Itis now a month and a week. What is
happening there. Some dichard superannuat-
ed bureaucrats in the name of administration
are fighting like cats and dogs for power,
position and money. They are doing that
there and in the Centre these Benches are
talking about curtailing the powers and
privileges of the ICS. That is the true charac-
ter of Congressmen, Here under the guise of
consultation, the Government are bringing
into the Consultative Committec Jan Sangh

**Not recorded,
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people who have been rejected outright by the
people of West Bengal at the polls. Do
Government really think these people have
any right to speak for the people of Bengal,
people in whom the people of Bengal have no
confidence.

There is no provision for advisers in the
Constitution. Let Government say what are
their powers, what will be their remuneration,
what will the baksheesh that Government have
to give them for projecting their image there.

Look at the sickening quarrel over the
post of Chief Secretary. They would not have
Shri Mullick b heduled
The bureaucrats there would not accept him
as Chief Secertary. So that gentleman had to
rush to Delhi and seck the help of Shri
Jagjivan Ram. He may deny it, but it makes
no difference. Till such time as Shri Jag jivan
Rain brought pressure, he was not accepted
as Chief Secretary. That is the character of
the Government here.

Why cannot MPs elected by the people of
West Bengal be taken as honorary advisers
to the Governor ? No, because they cannot
trust them ; they will not do the salesman’s
job of projecting the Congress image during
the period the Government have in mind.

In the Consultative Committee, if Govern-
ment are fair—which I doubt they will ever
be—the composition must reflect the party
position in the West Bengal Assembly. You
cannot inject people who are not there at all.
We must know how often this Committee is
going to meet. What will be the powers of this
Committee ? Will it bea coﬁ'ee party, a party to
ditto your decisions, a chapluse party ?
We must know. We have had the experience
of 1967. You had made a mockery of this
Consultative Committee.

You are talking about student unrest. I
have heard a lot of platform speakers here.
You are aware of the fact that West Bengal
has the high of ployed,
although it has the highest concentration of
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industry and capital. So, if you honestly put
yourself in the position of a student there,
what is there before you which will keep you
cool, sobre and thoughtful ? There is nothing
but frustration, nothing but a bleak future

before them.

And look at the plans that they have in
mind, at the social discrimination and the gap
between the high and the low. All these
things are responsible for this. And your
economic planning which has failed them
completely and the economic measures that
you have taken, have created more problems
and more gap between thé high and the low,
have driven them to this situation, and unless
you really remedy the whole thing at the base
of it, nothing is going to happen, nothing is
going to stop.

What is happ g under President’s rule ?
The vultures are at work. In the coal belt,
severe atrocities and repression are taking
place. The coal minc-owners are trying to
stop the implementation of the Wage Board
award through goonda raj and by giving police
lump sum for suppression and repression work.
Workers, peasants, every body is interested in
performance barring a few grabbers and ex-
ploiters. The Congress jotedars are very busy
trying to grab land. The assurance given by
the Governor there is so hollow, and the
benefits of the UF regime have so impressed
the people that you are so anxious to undo it.

Mr. K. Sen, Member of the Board of Reve-
nue, was talking against the tillers. He had
gone round certain districts and he has sub-
mitted a report. We would like to see that
report given by him and what he has said.
Has he notsaid that if you want to grab the
land that has been given, you will be inviting
severe trouble and that it will jeopardise your
political advancement ? The report must be
laid on the Table of the House.

Six weeks have gone since the imposition,
and it has become a reign more for exploiters
and reactionaries. The Birlas have forced
70,000 workers to go on strike from today.
They have been removing files. You have the
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Sarkar Commission. You have impressed the
whaole country, in other words you have bluffed
the whole country, and now you allow Birlas
to take away files from the central office for
destruction and hiding. The Managing Direc-
tor there is a very close relation of Mr. G, D.
Birla. He offered a bribe of Rs. 1,000 for
doing this wonderful job to the police, but the
police officer, I must thank him, ay
Deputy Commi called Ramachandran,
had the courage and honesty to catch that
man and put him behind the bars,

SHRI C. K. BHATTACHARYYA : Mr.
Ramachandran was the Central Police officer.

SHRI JYOTIRMOY BASU : HeisD. C,,
Central District.

The actual criminals are a very powerful
gang. It is their reign, and they are moving
everywhere. In the meantime our great Nanda
is taking the people of Calcutta for a ride. For
23 years he has been selling the story of the
suburban railway. How lerful : With
due regard to him, he should be sent for
psycho check-up. He talks something and
contradicts it the next moment. We do not
understand what he wants to do. We under-
stand that, in fact, nothing will happen to
Calcutta as long as you remain in power. The
Calcutta civic services have come to the verage
of collapse. I want to ask how many lock-outs
bhave been removed during this Presidential
rule.

The Constitution provides for a mid-term
poll within six months, Why is it that you
want to run away from this? Because you
koow that you would be rejected outright if
you expose yourself to the people’s verdict.
That is why you want to run away from this.
You will not get even 20 seats.

MR. CHAIRMAN: Please conclude.
There are many other speakers waiting.

SHRI JYOTIRMOY BASU : Onc minute
more, Sir. I surrender to you. The whole
question is, are they waiting for Mr. Giri's
election petition to be decided ? I have asked
that question, but no reply comes from them.
What I say is, take courage, dissolve the
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Assembly, go to a mid-term poll and face the
people, and let the people say who are right
and who are wrong.

st 7 A (arEAEw) ¢ ofkEd
U SET @G aF USWfa  wrEd
FI1RT TEN FOT | GYH THFR F @
F M1z agt Tsgafy qraT #1990 gaT §
31 wfFFat wT aE § et & AT IS
@ FAT q@ET A FE) TF Qv
e 99z § fad Asgane @ §
a1 370 vawdtw U § faad 3,
et geaifs a3 § A fs qeemnms
¥ gru 452 &, faw dfew ¥ gro fesr
&5 frar snar & 1 37 @91 @ afwal
qfewst Fma S avarE A s
TAHT gFEAr 537 & fag vegafa araq
At Fgud WAT| AFEATY qed] w7
9y T FeX g GWIEEr FEW | 7@
SRS FTET Fg Wew § W@ 9%
gma & AW, qeE aw T §)
gafay ga 9t 98 I@@ @ @ 5
IT AW FT AFWATE] F§ FT AR
HigEl F A g IS B A F T
¢ faar st a1 a4 MY & o faar
ST | TR FTOT GIEAT GO
JsgEdt ¥ g g ! A %ard,
Fifagl, mfawi &1 ww Frw gar
ar I AY g AT qXETE g w600
TgafT AT W AR GERAAT FA F
fax and 4 gom 1 @ arex F Fgar
g fr fagt o=t usgafy areq aen
&Y, Saa1 § Fuw F fae =g g

¥ ag Wt wgar =g g & dma
F A ST it g, A w R, TEE
FTT07 o ATTH! &I ghr | A A
amfgs e B & 9T wEAE
FHIaT ¥ FY GrEATGE  F7 q2aTUw FFar
I 91q Usal & JgT A A1 qgr famn
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afe g & dmx wr &9 FT f@am
Wroga ¥ 1 7 ar fage A 199
Uy afaw fagr, gaoa M 158 0%
afgs faar, gfearm st 79 s03 s
fasr, AgITsT 1419 Fg syt faar,
garg &t 117 s sarr famn &
I 93T 1 280 FLAgIqrEr faarn |
gmrw fefwfaz & 1 9a% sa faar mm
gafa dma &1 N gL S0 G,
agr 9T grea &, 99H AT AMT g ar
arawr 78 A o W S GgeEar
FTHT gHT

St afeFc dgFT B F gUA A qw
A Ay & ITAfEFTA T A oF ard
WA afeF g7 ¥ & af I
ifgd, wig ¥ afasre femal &t fay
g o Aagd w fayr £ sw @w
AfEFTS FT g W AT | T@ Ay
w1 & Ay A, I fafas ol
w1 o1 wfaftfees g § @@ 9
wAset ¥ fafweT 2ol & gear w1 2@y
gu g @A FAw Sl e
@ i o 57 gmt @ afasrd
T T q F Nz W F g

fages et # st & g sgar
|rgar § 1 2o ¥ gawr fors frar &)
gz sm ar g § 5w afeamw ¥
g iy mondt st seEf aifeena
# grgsT g § TR At 4@t AW 9%
wrama faar sng Afes dw wifewars
¥ o1 sremet g §, ST Ao s
@t 7 ¥ wdt , mer v fgwm A
gy gt foar o §, FFeRT W ;Y
sra @ g @ wmfag 7 wiv g fw
TR ALHF FHAAT T H 2 G5, @
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| A fegdl oo g
T9Et F1 fiwE @ N omaewr R,
aifF ag wfass ¥ sramawar g2y a%
A AT G |

SHRI SAMAR GUHA (Contai) : Sir, the
people of West Bengal regret that they have
had to experience President's rule twice within
a short period, due to the betrayal by the
Marxist marauders of the trust twice reposed
on them for running the affairs of the State of
West Bengal, according to our democratic
Constitution. Now the triple turks of the
Marxist Party are crying hoarse like a divorced
lady suffering from the frustration of hysteria.
Look at their blood-shot eyes they are thowing
to everybody. They are talking of a blood-
bath if their booty of loot, arson, murder and
killing is touched by anybody. They are
giving a wamning to the newspapers that if
they do not play as their drummer boys, their
offices will be destroyed. I have already used
the words, it is the psychology of the divorced
lady suffering from the frustration of hysteria.

What is the condition in West Bengal today ?
It never happened. At Alipurduar, there was a
hartal when Mr. Jyoti Basu visited that place.
At Malda there was a hartal. Today’s paper
says that yesterday when Promode Dasgupta,
Secretary of the Marxist Party visited Berham-
pore, there was a hartal. In  hundreds of
places, it is heartening to find, the triple turks
of the Marxist Party have been greeted with
black flags. On the contrary Ajoy Babu is now
receiving a heroe’s welcome everywhere not by
thousands but by laks of people. Why ? It is
because people look to him as the saviour from
the hand of a tyrannical ruleand also from
chaos, murder and killing. I am extremely
surprised to find the attitude of CPI after
fall of U.F. It is not my word. It is the
word of my CPI friends. They were telling
s0 many times that they would expose the
Marxists and isolate them from the people. Now
itis a momentous occasion. When the people
want that these Marxist marauders should be
isolated from the people and they should be
exposed, I do not know why our CPI friend is
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running after the mirage of re-unification
of the United Front, whom their council
called the Marxist gangsters, killers, etc. It is
not my word. It is their word. They called
them gangsters, killers and murderers who set
workers against workers, peasant against
peasant and student against student. I do not
know what has happened to CPI I repeat, it
is a momentous occasion for all the democratic
people of West Bengal to isolate the Marxists
and also to expose their character. I am sorry
that our CPI friends are not performing this
duty. Either they are confused or they are
misleading others.

Sir, West Bengal, which is suffering from
multi-malady has to be kled first. We have
to undo the mischief done by the Marxists
duri.ng the last 13 months. For thal,adminis-

hanli 3 heal
over 13

The den of the oonspu'aton in the Secrewut
—in the Home Ministry and other Ministrics—
should be cleared first. It should be reshuffied.
If the Governor dislikes the use of the phrase
“weeding out partisan officers”, let there be
overhauling and reshuffling of the Secrefariat.
Then, the police association which they utilised
for staging that Reichstag drama in the Assem-
bly, that association headed by Mr. Pralya
Talukdar, which has been given recognition
must be i diately de-recognised and the
West Bengal Police Association, which com-
mands the faith of more than 95 per centof
the policemen should be given recognition
immediately.

The West Bengal Visa and Pass-port Depart-
ment has been made another den of giving pro-

ion and r's to the anti-national
saboteurs from the other side of the border. That
hasto be remedied. The organisation of the

DIG and IG have to be overhauled immediate-
ly. Then I repeat that there should be a gene-
ral inquiry of all cases of loot, arson, murder
and killing so as to restore confidence in the
mind of the people of West Bengal.

I congratulate Shri Ashok Sen. He was
here for the last so many years. He should
have raised this issue of thc rd'ugee: much
carlier, b it is a burning p . 75
per cent of the active workers and
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caders of the Marxist Communist Party are
recruits from the refugees, because Marxism
finds a good breeding ground in starvation,
hunger and frustration which the refugees
provide. I have no time to explain it in detail.
Unless you solve this problem, Calcutta will
explode and with the explosion of Calcutta I
do not know what the fate of India will be,
whether it will remain in tact. Therefore, I
again warn that the problems of Calcutta
should be tackled immediately. A promise
was made in this House that slum clearance
will be given priority. I say that PL 480
funds should be released immediately for slum
clearance projects in Calcutta, as assured by
the Finance Minister. That work should be
taken up immediately and the problem of
slum clearance should be tackled.

I again warn that if the bureaucrats behave
in a diehard way in dealing with the people,
as it is possible under President’s rule, then
it will create a dangerous situation. I warn that
the bureaucrats should not be allowed to
deal with the problem in a die-hard manner.

The next problem is land reform. Imme-
diately a Land Reform Commission should be
instituted. All binami lands and government
vested lands forcefully occupied by the landless
peasants and tribals must be immediately
regularised. Those lands of the poor peasants
which have been taken away by others should
be immediately restored to their legal owners.

Government should also immediately pay
compensation to those poor peasants and tri-
bals whose lands have been taken away or
whose crops have been harvested. Share
croppers should be given immediate protection
and, if necessary—I say it is necessary—the
ceiling should be sliced down to 65 bighas in
West Bengal and the surplus land should be
distributed to the tribals and the harijans.

Regarding fisheries government have charg-
ed that West Bengal has not utilized the Central
aid. Now it is time for them to utilise that
money. It isa big problem in West Bengal,
Fisheries should be developed immediately.

Lastly, education and Marxism are antago-
nistic to ench other. Marxism tries to subvert free
d The S dary Board of Education




379 W. B. Stats Legislature
[Shri Samar Guha]

has been completely overhauled by the Marxist
Education Minister. Ithas to be re-overhau-
led. The Zila School Board has been made
to be completely under the clutches of the
Marxists. They should be immediately reorga-
nised. Then, those teachers who have been force-
fully ejected and replaced by Marxists, they
should be immediately restored to their posts.

My last warning and appeal to the Govern-
ment is this. If they fail to tackle the problem
of West Bengal in a constructive way, in a
socialistic way, the stake in West Bengal is not
mere party stake, not mere stake of one State
but the fate of Indian democracy, the fate of
territorial integrity of India and fate of some-
thing for which we are here, for which we call
ourselves as Indians will be imperilled. I give
that ing to the gover

SHRI TRIDIB KUMAR CTHAUDHURI
(Berhampore) : I donot want to take much
of the time of the House at this fag end of
our discussions. But I feel extremely discour-
aged, almost depressed, to sce the way that
the Government and many of the parties who
had the responsibility of ruling West Bengal
till the other day before President’s rule had
been imposed has gone about the task of doing
something for Bengal.

20.52 hrs.
[M=. DepuTY SPEAKER in the Chair]

Sir, the Governor while addressing the
legislature only a few months back said
that a unique experiment of ruling an impor-
tant State like West Bengal by 14 parties was
undertaken in Bengal but unfortunately that
experiment has failed not once but twice.
However, Ifind little sign on the part of the
leaders of the constituent parties of self-intro-
spection and any sign of addressing themselves
to the stupdend task that confi us in
that State.

Having said that, Sir, I must now turn to
the present State Government in West Bengal
after the imposition of President’s Rule. Now,
Sir, before the united front came to power we
who were partisans of the united front used
to complain againt 20 years of gross mis-rule

APRIL 23, 1970

(Delegation of Powers) Bill 380

under the Congress. Then Cong people
after the united front came to power started
shouting plaintively about united front mis-
rule. But for the last onc month or six weeks
under President’s administration there is simply
astate of non-rule and no administration.
Some hon. Members have blamed the Gover-
nor. I hold no brief for the Governor. But
what about your officers in whose hands you
have put the responsibility of administering
West Bengal? Those officers are not the
officers of the Governor. Those officers are
officers of the Central Government acting
under the directions of the President and the
Central Government. You have allowed for
whole six wecks these officers quarrelling
ng th 1 for positi for status, for
their pay and these are the people in whose
hands you have—in the name of the President
—put the fate of an important State like
Bengal. I do not have the time to go into the
detailed of the problems with which we
are confronted in West Bengal. Many other
hon. Members have dilated on that but we
can hardly do justice to those problems in the
two-hour discussion that we have for this Bill,
But I must with full sense of responsibility
uttar a word of warning. As our hon. friend
Shri Guha said that democracy and many
other things which you hold dear are at stake.
Sir, we do not seem to realise that in West
Bengal we are sitting on a volcano and any
moment the whole State will blow up ina
revolution—nothing short of a revolution—
and Bengal will be in conflagration and if
Bengal falls to pieces it will pull down the
whole of India. Only this morning I had an
occasion to say with regard to the city of Cal-
cutta if Calcutta blows up the whole of India
will be blown up and I again repeat that warn-
ing that you are confronted in West Bengal
with nothing short of a revolution. The masses
are on the march. They have waited for 23
years and, however, much you may try to
suppress them if you do not with full sense of
responsibility and constructive statesmanship
size up the whole problem and tackle them
with full sense of seriousness then I can only
pray to Providence that heaven may help us.

Coming now to the detailed provisions of the
Bill, almost all sections of the House have
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demanded-Professor Ranga from the Swatantra
Party, Shri Bal Raj Madhok and every other
Member who has spoken as also from the rul-
ing Congress benches—that this consultative
committee which we are going to form should
include all elected Members of both Houses
from West Bengal, apart from whoever clse it
might include, because that will at least enable
this committee to be a replica of the state of
public opinion in West Bengal to some extent.

Secondly, I have moved two amendments
through which I have sought to ensure that
this committee is not merely a rubber-stamping
body but should meet at least once every three
months for 10 days at Icunoihal: the gamut
of problems may be di d and proper ad-
vice could be given to the President and the
Governor and public opinion can at least feel
that it is not the rule by bureaucrats and offi-
cials only.

I would finally utter a note of caution be-
cause already vested interests have more or less
taken it for granted that mow they can do
whatever they will. Not only did Shri Birla
have the gumption to defy the Governor, the
President’s representative, but in the villages,
in the countryside, the big land-owners, the
jotedars, are taking the law into their own
hands and have started a new offensive against
the p y thinking that the President would
come to their aid. Let not the Central Govern-
ment allow that to happen. If you do not take
the warning, civil war—whether you call it a
blood-bath or not—will start in the countryside,
There is no doubt about it. So, I would ask
the Government to look to that aspect also.

DR. MAITREYEE BASU (Darjeeling) : Mr.
Deputy Speaker, Sir, at the fag-end of the day
or almost quite late at night T will not be allo-
wed—and I do not want to—to tax the patience
of the House, The inevitable has happened
and President’s rule, b desired, has
come. This Bill is a natural corollary to that.
It would come and has come.

The question of the Naxali t has
been discussed in this house many times over
but in my opinion it has not touched the fringe
of the problem. Itis nota law and order

blem and it be lled by ordinary
methods People think or are allowed to think
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that the Naxalite movement is mainly a stu-
dents’ movement. But it is not that Itis
merely the forth of the whole movement, The
real root of the movement is in the villages,
the rural countryside, and the real base of the
movement are the poor Tribals.

This Naxalite movement started in Naxal-
bari, a very obscure hamlet, asis very well
known to you, when Shri Wangdi was killed.
I was present there in a nearby wvillage
and this case was withdrawn by Mr. Jyoti
Busu, Can there be a greater crime than
this kind of withdrawal of such cases? Now
Mr. Jyotirmoy Basu has disappeared. I am
sorry to backbite. He is putting a brave front
by eriticising the Congress (R) or the Cong-
ress whatever it is, But their Party was mnot
averse to getting votes from Congress (R) nor
the Congress (R) members were averse to cast-
ing votes to his Party Member in a very recent
election. Now he puts up a brave front.

21 hrs.

Now about tribal welfare, this naxalite front
has its base in tribal areas. Anybody can chal-
lenge me. I can prove it. It started in Naxal-
bari which is a tribal area, an area of Schedu-
led Castes and Scheduled Tribes. It spread to
Srikakulam, a Girijan area which is also a
tribal area and which is also a very backward
area where the landlords are rack-renteers
and were the moneylenders are let loose
by the powers that be. And this attitude
of cpicurean dilettantism on this side and
the bitter sneering on that side is not going
to help the country, This dilettantism we have
scen long enough. Even now it is going on. We
haveseen bitter sneering also long enough and

itis still going on. Now, I do not know
whether sneering is an  unparliamentary
word b Mr, Vasud Nair is looki

at me. [If it is an unparliamentary word, theu
I will be only too glad to withdraw it. I do
not want it to go to the Committee of Privie
leges. But thisis happening now. Now, if
‘we want to save the country, we have to save
Bengal. In order to save Bengal, these people
who are there shiould be purged of dilettantism.
That is my appeal to the Government through
you that Bengal must be saved. Bengal’s rural
areas must be saved and I am very well conver-
sant with the border areas of Bengal on the
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slopes of Bhutan, One must realise that Bhutan
a bastion of tous. But Its

slopes fall gently to the other side.

This policy of keeping these tribals in seclu-
sion, the policy followed by some of these Advi-
sers to the Government who wanted to keep
these tribals in seclusion, has brought di
on us. In order to save their culture and give
them some protection, the whole thing has been
done in such a way that they have secluded and
they have been allowed to carry on with their
own diseases and their own practices.

Now, Mr, Hiren Mukerjee said something
about burning of restsandall that. Ishe,
wonder, in favour of Jhum® cultivation by the
tribals? If 5o, let him declare. But this ‘Jhum’
cultivation bas not saved the country. They
must be taught modern methods of cultivation,
Their culture must be safeguarded. At the
same time, they must be given protection.
They must be made to feel that they arc part
of India and that they are serving the country.

SHRI B. K. DASCHOUDHURY (Cooch-
‘Behar): On 30th March when we discusscd the
West Bengal Presidential Order, on that day
on 30th March, I made a reference that not
only gruesome murders took place in Burdwan
Dakshinduari, Triveni and other places, but
also in Cooch Behar where the CPM started
the people’s Courts and with their supporters
they killed 5 people and interned their bodies.
1 made a submission here on that. I also wrote
to the Governor and the Home Minister. I
requested the Home Minister to enquire into
this matter about these incidents along with
Burdwan and other places and let there be
a judicial enquiry into the incidents that
took place at Cooch Behar also. But, Sir, it
is more than 25 days; and I am very sorry,
the Home Minister did not care even to send
proper reply to that letter. Should we not
presume that the Home Minister must have
sent this letter to the local officers i. e, the
administrators there in Bengal, but they were
so callous that they did not think it necessary
to have a proper enquiry and send a proper
reply in the matter to the Home Minister ?
1demand of the Home Minister, let him
declare whether he is going to have a judicial
enquiry about the incidents in Cooch Behar,
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SHRI SAMAR GUHA : We wholly sup-
port him.

MR. DEPUTY SPEAKER: Mr. Shiva
Chandra Jha, if you like, you may say something
nowinmaq,datthc'nﬁrdkmdingsmge.

off frgeex w1 (W) @ SUTSAE
#R1eq, &9 a7 & gmifeas gaw A A
7% % a1q sorf § fr Ifvdggsa o
ary fear wrar 3@ Igd Sawr o
fofoefes #tFeT gam &) AR
arar & | ARIA F gra A qarww A [y
& g%a & g9 § @iFa @ andY @ &R
ARA w1 qraarar g srar @ foad
WeZAIT AW FLAR 4 @7 § 1 g7
| & fad o JAasr W 99w w0
frmd @ A S aw g s a9
Rar ®Y0 anar g, @%T A@TE AR
O F g & arda =« arar § O
g F 91 ama difsar awig dw w0
et fawid faad fogaeefes fidwex
At g A Gfadza s O W Ay §
AR Efr g g@we
NamdFE s Al @ e fr
it garr fewrifes daas § sad gn
¥ v faee | gafad 2 g
faar

¥T agar gwia ag g fvoara S
Foeefed A a1 @ § fomd wifag
Fra< 7gH § wfHR @1gE AN AR e
T AT Y qG UF WIET F FI G
wift )9 UF qAE F w9 F @
e, forg atg ¥ fag & faee & of
)| 3EH AN A T ogEl fagre
gAofto T T ¥ 1 TH qIF Y AYFT 47
Fg1 f5 ag Fmaa ST @, Aifanga
agl gt @1 afe arw wgd § fr gwiea
¥ agr & AT IS A AT F@T F qHo
o g sAw war Y 1 gME
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war g f5 awm 40 T AEi @ A
F &l 20 e ey gAT ¥ AT ¥, Agi
o ey e & ¥ g Al agl
fore dmrer & AT g, @ & WA A
@1 A dmeT W s & fm
& qz ¥ aFm, AT @AY &
w99y qier Ag &1 § s Pafew
Sted & duiaT &1 gudT sar g
IA Tz A siar g A A+ -
d Wt smr L amw AR OF FEET
g g FAT AT fF TOX @@ A ag
T T AT TN awa § ag F e
ey wEw § gE N AH A
fasrg &1 FT9 U ST A@TE )
apadl F AHGTEAD AW ¥ 1 a@ §
fagIt & agaa F HATT R g W g |
Ff gag aier A far @) usgafy
e # At sregy gar wfed T
g Swer | g & A ag g wifgd
f& 1 F9E 77 3% qgi F &9 o o
§ I ar e W) g /e N 1@
FAEY § I F ot qHoo § ¥ guH W@
=g |

T 9 qg ST gy fF g
T9 fdifafafedls @t g | gesd
T §5% € | fawrw w9 w2 § @
W s T g oF wRwT g
=ifgd o fasifa ang & a7 73
qr Y g g |

g aT g E gu W s fifis-
frq FiFRT L ag T AAT 1 THo o
drlt G T Mraf mAF e
fufirsefea adf R o Troueowo i
g | @ W R | {9 aege
! g & ghit ) IFT S W
GIEgET KT 1T GG A FAT @ &
T8 | g o i QX A @ Farer
L @R A o g 9w ag
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g N =ro wfgar ¥ gaar ar 1 SR
Serqr 9 A9 FE @ | 4R
Twfa #Y ara &, asfa 2w @ aw
g 7 A ard afm o § 3fmEy w<
# § 1| w=e Aqw qv, faer 33« 9y, 1w
F A9 R asa w1 fadfgwTr A
fear 1 samr 81§ ared A A &
afz enq e UF FrAw FIY, W
& TR 9T AHA FT AT F1Q, fady
F AR AR BT F AR 0T IS
& FEAIA FW@ @ A AT § ag W
& avdl Y| 99 gW@H FTC ATIH
FN¥zg & W F1aq FEAT AT ar
ud fefasiefes s o, Smfes
&7 @A | AfwT Tar et aF A gan
& f% ag 7 gan @ wafvu ag A
aet § fr somdfea + %A ¥ a9 &
T §} TE, IR ST aTFT AT 3, STET
& orfs famg & w1 51 3
AT TGT T+ |

SHRI 5. M. BANERJEE : I have toask a
question on the statement made by Shri Sethi,

MR. DEPUTY SPEAKER : Let us dispose
of this item.

SHRI S. M. BANERJEE : I want only
half a minute,

MR. DEPUTY SPEAKER : Shri Bancrjee,
please cooperate. I think so many interrup-
tions had taken place in this debate of West
Bengal. You kindly wait until this is over.

SHRI S.M. BANERJEE : On this point
I seek your permission to ask questions for
half a minute.,

MR. DEPUTY SPEAKER : I shall allow
that at the end of the discussion, Let us have
a little more respect for Bengal,

SHRI 5. M. BANERJEE: I am raising
this because it has been announced in the All
India Radio that all the Cenwal Government

ployees are irely di 1 at the

e 12 2
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[Shri S. M. Banerjee]

composition of the Pay Commission. This
Commission is not having any labour leader on
it. And there is no mention about the interim
relief. T warn you that tomorrow the Central
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of members elected from West Bengal, Iam
quite sure the whips of the various parties will
give due consideration to the suggestions made
here. This will also be borne in mind by the

Government employees are going to d
trate before the house of the Prime Minister.
‘_\rwl.l:|.|:k!.hmtl:nis(}commisuinnr:am.’soarqir
justice without a labour representative  on
this? It is a matter of shame that there is no
labour reprucmauvemt.hucmm:m This
Commission can never do justice to the Cen-
tral Government cmployees (Interruption).

MR. DEPUTY SPEAKER ¢ Order, order,
now the hon. Minister, Shri Shukla.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, as many
hon. Members said, it is really unfortunate
that this distinguished State of West Bengal
had to be brought under President’s Rule
thrice after the Fourth General Election.

1t is well known that the phase of President's
Rule is only temporary in the political Life of
any State, We also feel that even though it
is a temporary phase we should do some use-
ful work and see that the administration of
West Bengal is put back on a sound footing.

Before I touch other points, I would like to
deal with the point raised concerning the
composition of the committee, When Presi-
dent’s rule is opeumng mWe-tBengal, that
particular admini ponsible to this
House. The Committee wn]l not only advise.
the Presid ling legislation but will
aholdvileaboutth:problmmoﬁhepeopleof
the State. So it has to be representative of
House. It is not meant to replace the State
legislature ; as a matter of fact, it cannot.
Therefore, it has to reflect the composition of
this House and the other.

SHRI JYOTIRMOY BASU: Not the
minds of the people of West Bengal ?

SHRI VIDYA CHARAN SHUKLA: I
would not take nouofanypomtmadebylhn
kind of inters ithout the permission of

hon. Speaker and the hon. Chairman when
they nominate members to serve on the Com-
mittee,

Uncharitable remarks have been made
about the previous administrations of West
Bengal. We all know that the problems of
West Bengal are not the product of one or
two or ten or 20 years. These are historical
problems which have existed and were being
solved at a slow pace by various governments
formed after indpendence. Many Chief Minis-
ters had the privilege to sezve the State and
have done a great deal of service. They,
particularly Dr. B. C. Roy, who was a distin-
guished Chief Minister, have tried -to solve
these problems to an extent. But after fourth

1el , these problems have not only
noc been solved but havc been accentuated
and complicated so badly ihat it will take
years and years to put the administration back
to normalcy and to make it an instrument of
public service. Every responsible citizen would
wish that what had happened in West Bengal
after the fourth general elections had not hap-
pened toany State, much less to the gloricus State
of West Bengal which has been subjected to
such misfortunes. Nobody should try to make
pnlmcnl capital out of this. We know various
pop gover formed there have done
a tremendous amount of good upto the fourth
general election after which all these troubles
started.

1 am grateful to Shri A. K. Sen for high-
lighting the land problem in the State. This
is a very very serious problem.

SHRI SAMAR GUHA : Others also high-
lighted it.

SHRI VIDYA CHARAN SHUKLA :
Yes. But he was the first to raise it
and raise it very forcefully,. We also
attach great importance to this question. Hon,
Members know that it isa very complicated

the Chair, -
As regards representation in the Committer

question. It t be solved the way some
parties in West Bengal tried to solve it. It
will have to be solved constitutionally, legally,
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and non-violently, and I agree that it will
have to be solved in a very speedy and urgent
manner, it cannot be allowed to drag on the
way it has dragged on for some time now. We
have created a special cell under a very senior
civil servant here who is well informed about
these matters, and we are going to tackle this
problem in an urgent way. We want to see
that those who do not deserve the land that
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present President’s rule will last. According
to the Constitution, we have to come before
this hoo, House every six months and ask
for the extension of President’s rule if neces-
sary. Therefore, how long President's rule
will inue depends on the decision of this
hon. House. It is not going to be decided by
the Government, by the executive, We will
haveto judge the situation there and the

they have grabbed to not inin p i

of that l]and. We also want to sec that those
who need land who have to have the land
should get the land as quickly as possible. As
I said earlier, this has to be done in a regular,
constitutional, legal and non-violent way, and
I hope that in this cndeavour of ours we
shall have the co-operation of the entire House
and particularly all those hon. Members who
will have the privilege of serving in the
G Itative Ci of this Parli .

. We also want to tackle various administra~
tive problems that have arisen in West Bengal
after these two mishaps there. An important
thing that the hon. Members have to realise
is that the serious problems that have been
created in the State of West Bengal t

req of the situation and then only
we will come before this House, and if we get
the endorsement of 'this House, President's
rule will continue, If we find that elections
can be held and should be held, or, in the
alternative, a popular Government can be
formed there, we will certainly be very happy
about it, but we would not like anybody,
particularly coercive or violent parties, to be
able to coerce and suppress the voters of West
Bengal and make them vote the way they like.
This kind of thimg will not be to tolerated. I
want to say it emphatically that if some people
are labouring under this misapprehension that
they will be able to coerce the people or
intimidate them into voting in a particular
line, we shall see to it that such things are not

be solved overnight, we will have to give
some time to solve them. Therefore, it s
unfortunate that certain Members have made
allegations that this administration that has
been unhered in after President’s rule is no
Gover is a imini
tion. Itis wrong to say that, We know it
is functioning, but the result of its functioning
would be obvious to the people after some
time, it will take sometime. It is an insult to

llowed to L in West Bengal. I do not
know whether we will succeed or not, but I
can assure the House that we shall do our
best to see that whenever elections are held,
now or later or during general elections, if
we are looking after the affairs of the State
Bengal then, proper, legal clections without
any coercion are held. This is very important.
Therefore, while concluding, T would say
that although we wish that a popular govern-
ment is installed in West Bengal as soon as

this Parli if hon. Memb Shri;, : Y
Basu says that itis a burcaucratic administra-
tion. We are responsible to this Parliament
for that administration and not the bureau-
crats, though they might be instruments. They
are not the rules of West Bengal.

SHRI JYOTIRMOY BASU: When you
introduce superannuated civil servants, bureau-
crats, dichards, to ruler over that the State
of West Bengal, superseding the people's
5 ic G Parli . Tt ar]

is

by that fact.

SHRI VIDYA OCHARAN SHUKLA :
Some hon, Mecmbers asked how long the

p le, we shall see that as long as we are
there, as long as we are in charge of the admi-
nismont.bm al‘au',lmpam'al, quick and
cfficient administration is ducted there, I
hope all sections of the House will lend us

support for this measure,

MR. DEPUTY SPEAKER 1 The question
is:

*That the Bill to conferon the President
the power of the Legislature of the State of
West Bengal to make laws, as pased by
RajynSabhn.beﬁbeninmoonidai.&m“

The motion was adopled
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MR. DEPUTY SPEAKER : We shall now
take up clause-by-clause consideration. There
are no amendments to clause 2, I shall put
clause 2 to the vote. The question is:

“That clause 2 stand part of the Bill.”

Clause 2 was added to the Bill
Clause 3—(Conferment on the President of the

Power of the Stats Legislature to make
laws.)

MR. DEPUTY SPEAKER : Tlsmwetakc
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State of West Bengal, then the Speaker of
the House of the People would be empow-
ered to nominate not more than five mem-
bers from that House and the Chairman of
the Council of States not more than three
mMMthcmcmbunthermfmmdu
to provid ion to such
plruellndgmupnnthetwoﬂmuf the
Parliament as do not have any representa-
tion from West Bengal.” (6)

Page 2, after line 8, insert—

“(2A) The Committee constituted
und:rthe provision of the two foregoing

up clause 3. There arc a ber of
ments. Shri Yashpal Singh—not here.

SHRI DEVEN SEN :
Page 2, lines 6 and 7,
Jfor “forty members ofthe House of the
People” substitute-
“g]] the members of the House of the
People from West Bengal” (3)

SHRI SHIVA CHANDRA JHA:

I move :

I move:
Page 2, for lines 4 to B, subshitute—

“Provided that before enacting any such
Act, the President shall consult a Committee,
Constituted for the purpose, consisting of all
members of the House of the People and
of the Council of States from the State of
West Bengal.” (5)

SHRI TRIDIB KUMAR CHAUDHURI :
T move :

Page 2, for lines 4 to B, substitute—

“Provided that before enacting any such
Act, the President shall It a C i
constituted for the purpose by all members
of the House of the People and the Council
of States asare elected from the State of
West Bengal : )

Provided further that if the Presiding
Officer of cither House of the Parliament
finds that any political party or group
already recognised in that particular House
do not have any member clected from the

of sub- (2) shall meet at
lenltfombendaynnevuynxmlhdurmg
whchthemwnummmfmfor the
purpose of g 1 1 on
pertaining to the carryiog on of the adminis-
tration of the State by the President, or his
representative, or the latter’s Advisers, as
t.hel:uemnybe apartfmmﬂmpurpm of
on p lative enact-
mubyt.lmel’tmdenl." (?)

MR. DEPUTY SPEAKER :
put amendment No.
Deven Sen to the vote,

I shall now
3in the name of Shri

Amendment No. 3 was put and negatived.

~

MR. DEPUTY SPEAKER: Then, there
is amendment of Shri Shiva Chandra Jha.

ft fowesx wr: SnerE  WEEw,
¥ gumT e fFodTmw ¥ wEw
g3l W, N AF T F gTw § ar
U g1 F G5 §, ITHT 9 FAST
forgm s

o TR ¥ s wEw # wEr d
fiF ¥ TowY Aw wtaET AT WEy &,
w&d A g FFamw ¥ & A< G-
F 3% qeAT wgar § v e 40 #iv
20 fFa snwrT 9 fear 0 T 40
AtF AT & A 20 TS S N1 F
A E aNTewy 50w aF @
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I FTUST gAY 30 ;W A PN
aFY, M9A 69 AT I AR AT
¢ ? afz ag a1 ama fr 40 Jmae Fmw
F aw g ¥ § &l 20 I USq
a1 § dnrar & §, 59 snen< 97 faew
far mar 3, oY ana¥F mAE FERT A
@ Fg WA R A 60 qME F
WA E A 15 g F At & 9 awy
S AT s A @ AT gwa § 1
INSIH ARG, AW ATAT FLFT A
(T A At &, ¥ wH ArerETSr EoAT
qEY § 1 @S F Ay ¥ A
qaqr 9y &, I9% N F O 9%
i @ AwT ooy g9 T
e HiwET TR AL T AT €
%@ fad & gm & T e SwR
far s

=t fererrarcor et : 3@ H o A g
fraife frar §, ag sgaa & amart 9%
frar g

MR. DEPUTY SPEAKER : The question
i
Page 2, for lines 4 to B, substitute—
“Provided that before enacting any such
Act, the President shall consult a Com-
mittee, constituted for the purpose,
isting of all Members of the House
of the People and of the Council of
States from the State of West Bengal.”

®)
The Lok Sabha divided.

AYES

Basu, Shti Jyotirmoy

Bhagaban Das, Shri
Chaudhuri, Shri Tridib Kumar
Daschowdhury, Shri BK.

Jha, Shri Shiva Chandra

Sen, Shri Deven

Shastri, Shri Ramavatar
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NOES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Asghar Husain, Shri
Babunath Singh, Shri
Badrudduja, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Basu, Dr. Maitreyee
Bhakt Darshan, Shri
Bhbandare, Shri R. D.
Bhamu Prakash Singh, Shri
Bhattacharyya, Shri C. K;
Bohra, Shri Onkarlal

Bral dji, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chavan, Shri D. R.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Dinesh Singh, Shri

Dixit, Shri G. C.

Ering, Shri D.

Gandhi, Shrimati Indira
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Iqbal Singh, Shri

Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Khadilkar, Shri

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kureel, Shri B. N.

Lalit Sen, Shri

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal. Dr. P.

Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Melkote, Dr.

Minimata Agam Dass Guru, Shrimati
Mishra, Shri G. 8.

Misra, Shn S. N.
Mohammad Yusuf, Shri
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Nanda, Shri

Oraon, Shri Kartik
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parthasarathy, Shri

Patil, Shri Deorao
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Dr. K. L.

Rao, Dr. V.K.R. V.
Raut, Shri Bhola

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Shambhu Nath, Shri
Shankranand, Shri B.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sonavane, Shri
Sudarsanam, Shri M.
Sursingh, Shri

Swaran Singh, Shri
Tiwari, Shri K. N.
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Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Venkataswamy, Shri G.

MR. DEPUTY SPEAKER : The result of the
division is :
* AYES 7 : NOES 93
The motion was negatived
MR. DEPUTY SPEAKER : I will now put

amendments Nos. 6 and 7 by Mr. Tridib
Kumar Chaudhury to the House.

Amendments Nos. 6 and 7 were put and negatived.
MR. DEPUTY SPEAKER : The question
is:

“That clause 3 stand part of the BilL.”

.

The motion was adopted.
Clause 3 was added to ths Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI VIDYA CHARAN SHUKLA : I beg
to move :

“That the Bill be passed.”

MR. DEPUTY SPEAKER : The question
is:
“That the Bill be passed.”

The motion was adopted.

21.35 hrs.

PR

The Lok Sabha then adjourned till Eleom of O
the Clock on Friday, April 24, 1970|Vaisakha
4, 1892 (Saka).
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